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NOTIFICATION

Shimla-171 002, the 27th August, 2024

No. Per (AP.B)-B(11)-1/2015.—In exercise of the powers conferred by proviso to Article
309 of the Constitution of India and in supersession of this Department’s notification of even
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number dated 20th May, 2022 and notification no. Per (CR)-B (11)-2/2020- Vol-II, dated
28-09-2021, except as respect things done or omitted to be done before such supersession, the
Governor, Himachal Pradesh, is pleased to make the following Rules, namely:—

1.

Short title, commencement and application:—

(1) These rules may be called the Himachal Pradesh (Annual Performance Appraisal

Report) for Officers/Officials Rules, 2024.

(2) They shall come into force from the date of their publication in the Rajpatra (e-

Gazette), Himachal Pradesh.

(3) These rules shall apply to all Group A and Group B officers of Government of

Himachal Pradesh, except officers of the All India Services.

(4) These rules shall apply to such other group of Officers/Officials as may be specified by

(@)

(b)

(©)

()

(e)

®

(@

(h)

the Government by a notification issued in this behalf.

Definitions:—In these rules, unless the context otherwise requires,—

“accepting authority” means the authority which supervises the performance of the
reviewing authority as may be specifically empowered in this behalf by the concerned
Administrative Department;

“annual performance appraisal report” means the performance appraisal report
referred to in rules 4 and 5;

“administrative department” means the Department in the Government of Himachal
Pradesh in terms of the Business of the Government of Himachal Pradesh (Allocation)
Rules, 2021;

"competent authority' means the authority as mentioned in sub-rule 7 of rule 9 to
decide the representation of the Officer/Official Reported upon against performance
appraisal report disclosed to the Officer/Official;

“Government” means the Department of Personnel, Government of Himachal
Pradesh;

“performance appraisal dossier” means the compilation of the performance
appraisal reports written, referred to in rule 3, and includes such other documents as
may be specified by the Government, by general or special order, in this behalf;

“referral board” means a board consisting of such officers designated by the
Government as specified in Schedule-3 or by a notification issued by respective
Administrative Department in this behalf;

“reporting authority” means such authority or authorities supervising the
performance of the Officer/Official reported upon as may be specifically empowered
in this behalf by the concerned Administrative Department;
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(i) “reviewing authority” means such authority or authorities supervising the
performance of the reporting authority as may be specifically empowered in this behalf
by the concerned Administrative Department;

Gg) “Schedule” means the Schedule annexed to these rules;

3. Maintenance and custody of annual performance appraisal dossier:—

A comprehensive performance appraisal dossier shall be maintained for each
Officer/Official by the concerned Administrative Department in the manner specified under these
rules and the performance appraisal dossier shall consist of the documents specified in Schedule-1.

4. Form of the annual performance appraisal report:—

The reporting authority shall write the performance appraisal report in such form as may be
specified by the Government in Schedule-2 and the officer/official reported upon and the reporting,
reviewing and accepting authority shall ensure that the portions of the forms which are to be filled
in by them are completed by them within the time limit specified in this behalf by the Government:

Provided that the Government may make such additions in the form or the cut-off dates so specified
as may be considered necessary or desirable:

Provided further that the annual performance appraisal report shall also be written in such form as
may be specified in this behalf by the Government for the Officers/Officials on deputation:

Provided also that the annual performance appraisal report shall also be written for Officers/
Officials who are on training or study leave in such form as may be specified in this behalf by the
Government.

5. Performance appraisal reports:—

(1) An annual performance appraisal report assessing the performance, character, conduct
and qualities of every Officer/Official shall be written for each financial year or as may
be specified by the Government in the Schedule-2:

Provided that an annual performance appraisal report may not be written in such cases as
may be specified by the Government, by general or special order:

Provided further that if a performance appraisal report for a financial year is not recorded
by 31st of December of the year in which the financial year ended, no remarks may be
recorded thereafter and the officer/official may be assessed on the basis of the overall
record and self-assessment for the year, if he has submitted his self-assessment on time.

(2) Subject to the provisions of sub-rule (4), a performance appraisal report shall also be
written when either the reporting authority or the Officer/Official reported upon
relinquishes charge of the post or superannuates, and, in such a case, it shall be written at
the time of the relinquishment/superannuation or ordinarily within one month of such
relinquishment/superannuation.
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(3) Where more than one performance appraisal reports are written on an Officer/Official
during the course of a financial year each such report shall indicate the period to which it
pertains:

Provided that only one report shall be written on an Officer/Official for a particular
period during the course of the financial year:

Provided further that if the Officer/Official occupies more than one post on additional
charge basis, the concerned Administrative Department shall identify the post
(substantive or additional charge) to report or review, well in advance of the relevant
assessment year.

(4) In general, one person shall write the performance appraisal reports in the capacity of
reporting, reviewing, or accepting authority for a given period of time:

Provided that if more than one person supervises the performance of the member of
Service for a given period of time, the concerned Administrative Department shall
identify the persons to report or review well in advance of the relevant assessment year.

(5) Where the reporting authority has not seen, but the reviewing authority has seen the
performance of an Officer/Official for at least three months during the period for which
the annual performance appraisal report is to be written the reviewing authority shall
write the performance appraisal report of any such Officer/Official for any such period.

(6) Where, both the reporting authority and the reviewing authority have not seen and the
accepting authority has seen, as referred to in sub-rule (4), the performance of any such
Officer/Official, the accepting authority shall write the performance appraisal of any such
Officer/Official during such period.

(7) Where the reporting authority, the reviewing authority and the accepting authority
have not seen the performance of an Officer/Official for atleast three months during the
period for which the report is to be written, the respective Administrative Department
shall make an entry to that effect in the annual performance appraisal report for any such
period.

(8) Notwithstanding anything contained in sub-rules (1), (2), (5) and (6), it shall not be
competent for the reporting authority, the reviewing authority or the accepting authority
to write an annual performance appraisal report where the authority
reporting/reviewing/accepting the performance appraisal report is a government servant,
after one month of his retirement from service; and in other cases, after one month of the
date on which he demits office;

Explanation:—

(I) For the purposes of this rule, “a Minister” shall not be construed as having demitted
the office if he continues to be a Minister in the Council of Ministers with a different
portfolio or in the Council of Ministers immediately reconstituted after the previous
Council of Ministers of which he was a Minister with the same or a different portfolio
provided that the Chief Minister continues in office.

(IT) A Minister shall be deemed to have demitted the office where pursuant to fresh
elections, a new Council of Ministers has been reconstituted, even if the Minister who
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was in the earlier Council of Ministers finds a place in the new Council of Ministers with
the same or different portfolio.

6. Review of the performance appraisal report.—

(1) The reviewing authority shall record his remarks on the annual performance appraisal
report, within the timeframe specified in the Schedule-2.

(2) Where the report is written by the reviewing authority under sub-rule (5) of rule 5, or
where the reviewing authority has not seen, and the accepting authority has seen, the
performance of an Officer/Official for atleast three months during the period for which
the annual performance appraisal report is written, the accepting authority shall review
the annual performance appraisal report of any such member for any such period within
the time frame specified in the Schedule-2.

(3) It shall not be competent for the reviewing authority, or the accepting authority, to
review/accept any such performance appraisal report unless it has seen the performance
of the Officer/Official for atleast three months during the period for which the report
has been written, and in every such case an entry to that effect shall be made in the
annual performance appraisal report.

7. Acceptance of the Annual Performance Appraisal Report:—

(1) The accepting authority shall, within the timeframe specified in Schedule-2, record
his remarks on the annual performance appraisal report and may accept it, with such
modifications as may be considered necessary, and countersign the report:

Provided that where the accepting authority has not seen the performance of any
Officer/Official for at least three months during the period for which the performance
appraisal report has been written, it shall not be necessary for the accepting authority to
accept any such report and an entry to this effect shall be made in the performance
appraisal report.

(2) When the performance appraisal report be not written or revised.—
Notwithstanding anything contained in rule 5 or rule 6, where the accepting authority
writes or reviews the performance appraisal report of any Officer/Official , it shall not be
necessary to review or accept any such report.

8. Communication of the annual performance appraisal report to the respective
Administrative Department:—

A certified true copy of the annual performance appraisal report shall be sent to the
respective Administrative Department in case of an officer/official working on
secondment/ deputation basis outside the cadre and the APAR is recorded manually and
not electronically.

9. Disclosure of performance appraisal report to the Officer/Official Reported upon
and procedure for representation to the Referral Board:—

(1) The full annual performance appraisal report, including the overall grade and
assessment of integrity, shall be disclosed to the officer/official reported upon after
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finalisation by the accepting authority to enable the Officer/Official Reported upon to
represent his case.

(2) The officer/official reported upon may have the option to give his/her comments on
the annual performance appraisal report in writing to the accepting authority within
fifteen days of the receipt of the Annual Performance Appraisal Report.

(3) The comments shall be restricted to the specific factual observations contained in the
Annual Performance Appraisal Report leading to the assessment of the officer/official in
terms of accomplishment of annual work plan, other attributes of work output and
personal/functional attributes.

(4) The accepting authority shall within fifteen days from the date of receipt of comments
from the officer/official reported upon forward the same to the reviewing and the
reporting authority and call for their views on the comments and the comments of
reporting and reviewing authority are required to be sought even if they have retired or
demitted or relinquished office, and in case the comments of reporting and reviewing
authority are not received within fifteen days from the date of receipt, it shall be
presumed that reporting and reviewing authority have no comments to offer.

(5) The reporting authority shall, within fifteen days of receipt of comments from the
officer/official reported upon forward his own views on the comments to the reviewing
authority failing which it shall be presumed that he has no views thereon.

(6) The reviewing authority shall forward the comments of the officer/official reported
upon alongwith the views of the reporting authority and his own views to the accepting
authority within fifteen days of receipt of the views of the reporting authority.

(7) If the accepting authority is of a level below the Minister (including the Chief
Minister), then the competent authority to decide the representation shall be one level
higher than the accepting authority and in such cases the accepting authority shall
forward the comments of the Officer/Official reported upon alongwith the views of the
reporting authority, reviewing authority and his own views to the competent authority
within fifteen days of receipt of the views of the reviewing authority, and the comments
of the accepting authority are required to be sought even if he has retired or demitted or
relinquished office.

(8) The competent authority shall consider the comments of the officer/official reported
upon, the views of the reporting authority, reviewing authority and accepting authority
and after due consideration, the competent authority may accept them and modify the
performance appraisal report with a speaking order and the final grading shall be
communicated to the officer/official reported upon within fifteen days of receipt of the
views of the accepting authority.

(9) If the accepting authority is the Minister (including the Chief Minister), then the
competent authority to decide the representation will be the accepting authority himself
and in such cases, the accepting authority shall consider the comments of the
officer/official reported upon, the views of the reporting authority and the reviewing
authority and after due consideration may accept them and modify the performance
appraisal report accordingly and the decision and final grading shall be communicated to
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the officer/official reported upon within fifteen days of receipt of the views of the
reviewing authority, and the comments of the reporting and the reviewing authority are
required to be sought even if he has retired or demitted or relinquished office.

(10) If the competent authority has not seen the work for the reporting period, the
representation shall be referred to the Referral Board.

(11) In case the officer/official reported upon chooses to represent against the final
assessment conveyed to him according to this procedure, he may represent his case
through the accepting authority for a decision by the Referral Board, as specified in the
Schedule-3 or a notification issued by the respective Administrative Department,
within one month, provided that such representation shall be confined to errors of facts.

(12) The representation of the officer/official reported upon along with the views of the
reporting authority, the reviewing authority and the accepting authority shall be
forwarded to the Referral Board on the request of the Officer/Official Reported upon
within a period of fifteen days of receipt of communication.

(13) The Referral Board shall consider the representation of the officer/official reported
upon in the light of the comments of the reporting authority, the reviewing authority, the
accepting authority and the competent authority and confirm or modify the performance
appraisal report, including the overall grade and the decision of the Referral Board shall
be confined only to errors of facts and the decision of the Referral Board shall be final:

Provided that where the representation has been sent to the Referral Board when the
competent authority has not seen the work of the officer/official reported upon, the
Referral Board shall consider the representation of the officer/official reported upon in
the light of the comments of the reporting authority, the reviewing authority and the
accepting authority and confirm or modify the performance appraisal report, including
the overall grade and the decision of the Referral Board shall be in respect of both factual
observations and errors of facts and the decision of the Referral Board shall be final and
the final grading shall be communicated to the officer/official reported upon within
fifteen days of receipt of the decision of the Referral Board.

(14) In case an entry or assessment is upgraded or downgraded, reasons for the same shall
be recorded in the annual performance appraisal report.

(15) The entire performance appraisal report, including the overall grade, shall thereafter
be communicated to the officer/official reported upon which shall conclude the process of
assessment and no further representation of any kind shall be entertained thereafter.

10. Memorial against Assessment:—

Nothing in these rules shall be deemed to preclude an officer/official from making a
memorial within the period of ninety days to the Governor on the Annual Performance Appraisal
Report, as provided under the Central Civil Services (Classification, Control and Appeal) Rules,
1965:

Provided that in cases where due to unavoidable circumstances it is not possible to make a
memorial under these rules within the said period of ninety days, the competent authority may relax
the time line for submission of the memorial.



5782 o1, fearaet ueen, 12 RiawR, 2024 /21 A0S, 1946
11. General:—

The Government may issue instructions, not inconsistent with the provisions of these rules,
or as it may consider necessary, with regard to the writing of the annual performance appraisal
reports, the maintenance of the performance appraisal dossier and the effect of the annual
performance appraisal reports on the conditions of service of an Officer/Official.

12. Repeal and Savings:—
1. The Himachal Pradesh Administrative Service (Annual Performance Appraisal
Report) Rules, 2021 notified vide Notification No. Per.(CR)-B(11)-2/2020-Vol.-II, dated
28-09-2021 & the Himachal Pradesh Class-I and Class-II Officer (Annual Performance
Appraisal Report) Rules, 2022 notified vide Notification No. Per.(AP.B)-B(11)-1/2015,
dated 20-05-2022 are hereby repealed.
2. Notwithstanding such repeal any action taken under the rules, so repealed under sub-

rule (1) supra shall be deemed to have been validly made, done or taken under these
rules.

By order,

Sd/-
(M. SUDHA DEVI, I1AS),
Secretary (Personnel).

SCHEDULE-1

(See rule 3)

Documents to be maintained in the Performance Appraisal Dossier:—
(i)  The performance appraisal reports earned throughout the career.

(i1)) Certificates of training, academic courses attended after joining service, study
leave.

(iii)) Details of books, articles and other publications

(iv) Appreciation letters from Government or Secretary or Head of Department or
special bodies or Commissions.

(v)  Reports of medical check-up

(vi) Copy of order imposing any of the penalties specified in the Central Civil
Services (Classification, Control and Appeal) Rules, 1965 and final result of
inquiry into allegations and charges against an Officer/Official.

(vil) Warnings or displeasure or reprimands of the Government
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SCHEDULE-2
(See rule 4)

Performance Appraisal Report Forms and summary of medical report for the
Officers/Officials:—

e Form I and general guidelines for filling up the Annual Performance Appraisal Report
form.

e Form II for the Officers/Officials on deputation/secondment outside the cadre

e Form III Performance Report for the Officers/Officials on study leave or leave for
study.

e Form IV Performance report on training

SCHEDULE-3
[See rule 2 (g)]
COMPOSITION OF THE REFERRAL BOARD
For HPAS officers:—

(1) Chief Secretary to the
Government of Himachal Pradesh ..Chairperson

(i1) Senior most Secretary to the
Government of Himachal Pradesh ..Member

(ii1))  Principal Secretary/Secretary (Personnel) to the GoHP  ..Convener
For other officers/officials:—

As notified by the concerned Administrative Department

Form-I
(See rule 4)
The Himachal Pradesh Annual Performance Appraisal Report of Officers/Officials Rules, 2024

Annual Performance Appraisal Report for the period from to

Section-I—BASIC INFORMATION

(To be filled in by the Nodal Officer of Confidential Cell)
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1. Name of the Officer/Official reported upon:

2. Year of allotment/joining the service:

3. Date of birth:

4. Present Grade: 5. Present post:
6. Date of appointment to the present post:

7. Reporting, Reviewing and Accepting Authorities

Name & Designation Period worked

Reporting Authority
Reviewing Authority
Accepting Authority

8. Period of absence on leave, etc.

Period Type Remarks

On leave (specify

type)
Others (specify)

9. Training programmes attended

Date from Date to Institute Subject

10. Awards/ Honours

11. Date of filing the annual property return for the year ending December:
12. Whether the Annual Work Plan (AWP) pertaining to the reporting period for the substantive
post/additional charge(s) held the officer uploaded: Yes/No

Date:
Signature of Nodal Officer.

Section-II—SELF APPRAISAL
1. Brief description of duties:

(Objectives of the position you hold and the tasks you are required to perform in about 100 words)
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2. Annual work plan and achievement:

Quantitative Deliverables

Tasks to be | Deliverables/Annual Actual Achievements | %  age  Achievement
performed Targets against the Annual target
(In Quantifiable terms)
1 To be arrived
automatically
2 To be arrived
automatically
Overall Work achievement against the Annual target (in % | To be arrived
age) automatically
Qualitative Deliverables
Tasks to be | Qualitative Actual Achievements | Remarks
performed Deliverables/Annual
Targets
1
2
3. What are the specific factors that hindered your performance?
4. During the period under report, do you believe that you have made any exceptional

contribution? If so, please give a verbal description (within 100 words)
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5. Declaration

Have you filed your annual Yes/ No Date
property return as due. If yes,
please mention date.

Have you set the annual work Yes/ No
plan for all officers for the
current year in respect of
whom you are the reporting
authority.

Have you finalised your Yes/ No
Annual work plan(s) in respect
of  your main/additional
charges in consultation with

the Reporting officer.
Have you enclosed a note on Yes/ No
important achievements during
the period.
6. Do you wish you upload any documents in support of your self-appraisal: Yes/No (upload
here)
Date:
Signature of the
Officer/Official Reported upon.
Section-III—APPRAISAL
l. Please state whether you agree with the responses relating to the accomplishments of the

Annual Work Plan as filled out in Section II. If not, please furnish factual details.

2. Please comment on the claim (if made) of exceptional contribution by the officer/official
reported upon.

3. Assessment of accomplishment of the Annual Work Plan (On the scale of 1-10)
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(Weightage- xx%)

Grades awarded for
accomplishment  of
Annual Work plan

Reporting Officer

Reviewing Officer

Automatic  Grading
based on overall %
age Work
Achievement

To be auto populated from
the overall % of work
achievement from Section-
11, Question no. 2

To be auto populated from the
overall % of work achievement
from Section-II, Question no. 2

Does the appraising
authority wish to
change the automatic
grades (Yes/No)

Yes/No

Yes/No

Brief reasons for
changing the grades
(Not more than 100
words)

Actual
awarded

grades

4. Assessment of other attributes of work output (This assessment should rate the
officer/official vis-a-vis the peers and not the general population. Grades should be assigned on a
scale of 1-10 in whole numbers with 1 referring to the lowest grade and 10 to the best grade).

(Weightage- xx%)

Output

Assessment of other attributes of Work

Reporting officer

Reviewing officer

Quality of output

Accomplishment of exceptional work,
unforeseen tasks during the period

Work Output

Overall assessment of other attributes of

To be arrived
automatically

To be arrived
automatically

5. Assessment of personal/functional Attributes (This assessment should rate the
officer/official vis-a-vis the peers and not the general population. Grades should be assigned on a
scale of 1-10 in whole numbers with 1 referring to the lowest grade and 10 to the best grade).

(Weightage- xx%)

Reporting officer

Reviewing officer

(1) Attitude to work

(i1) Decision making ability

(iii) Initiative

(iv) Capacity to work in time limit

Strategic

)

planning
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ability/innovativeness
(vi) Co-ordination ability
(vii) Interpersonal Relations
(viii) Emotional stability
(ix) Problem solving approach
(x) Sense of responsibility
Overall grading on attributes To be arrived To be arrived
automatically automatically

6. Integrity

Please comment on the integrity of the officer/official keeping in mind both the financial integrity
and moral integrity.

7. Pen picture by the Reporting Authority

Please comment (in about 100 words) on the overall qualities of the officer/official including areas
of strengths and lesser strengths and his attitude towards weaker sections

8. Overall Grade (On a scale of 1-10)
To be arrived automatically

9. Whether, during the reporting period, the official reported upon has failed to comply with any
written order of State Government in respect of his working/service matter.
Yes/No

[A response of Yes will be graded as — (minus) 2]

10. If the response to Sr. No. 9 is Yes, please briefly provide (in up to 100 words) details thereof

11. Whether, during the reporting period, the official reported upon has been issued an advisory for
any action or inaction.
Yes/No
[A response of Yes will be graded as — (minus) 2]
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12. If response to Sr. No. 11 is yes, briefly describe (in up to 100 words) the circumstances leading
to issuance of advisory.

13. Final Grades
To be arrived automatically Sr. No. 8 +9 + 11

Date: Signature of Reporting Authority.

Section-IV—REVIEW
1. Do you agree with the assessment made by the reporting officer with respect to the work output
and the various attributes in Section III? Do you agree with the assessment of the reporting officer
in respect of extraordinary achievements and/ or significant failures of the Officer/Official

Reported upon?

(In case you do not agree with any of the numerical assessments of attributes, please record your
assessment in the column provided for you in that section and initial your entries)

2. In case of difference of opinion details and reasons for the same may be given

3. Comments, if any, on the pen picture written by the Reporting Authority

4. Overall Grade on a scale of 1-10

5. Do you agree with assessment of reporting authority at Sr. No. 9 Yes/No
[A response of Yes will be graded as — (minus) 2]

6. In case the response to Sr. No. 5 above is No, briefly state the reasons thereof

7. Do you agree with assessment of reporting authority at Sr. No. 11 Yes/No
[A response of Yes will be graded as — (minus) 2]



5790 o193, fedTaet uaer, 12 RIawR, 2024 /21 AU, 1946

8. In case the response to Sr. No. 7 above is No, briefly state the reasons thereof

9. Final Grades
To be arrived automatically Sr. No. 4 +5+7

Date:

Signature of Reviewing

Authority.
Section-V—ACCEPTANCE
1. Do you agree with the remarks of the reporting/ reviewing authority
2. In case of difference of opinion details and reasons for the same may be given
3. Overall Grade on a scale of 1-10
Date: Signature of Accepting
Authority.

FORM-II
(See rule 4)
The Himachal Pradesh Annual Performance Appraisal Report of Officers/Officials Rules, 2024
(Applicable for the Officers/Officials who are on deputation/ secondment)

Annual Performance Appraisal Report for the period from to

Section-I—BASIC INFORMATION

(To be filled in by the Nodal officer of Confidential Cell)

1. Name of the Officer/Official reported upon:
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2. Year of allotment/joining the service:

3. Date of birth:
4. Present Grade: 5. Present post:
6. Date of appointment to the present post:

7. Reporting, Reviewing and Accepting Authorities

Name & Designation Period worked

Reporting Authority
Reviewing Authority
Accepting Authority

8. Period of absence on leave, etc.

Period Type Remarks

On leave (specify

type)
Others (specify)

9. Training programmes attended

Date from Date to Institute Subject

10. Awards/ Honours

11. Date of filing the annual property return for the year ending December:

12. Whether the Annual Work Plan (AWP) pertaining to the reporting period for the substantive
post/additional charge(s) held the officer uploaded: Yes/No

Date:
Signature of Nodal Officer.
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Section-II—SELF APPRAISAL

1. Brief description of duties:
(Objectives of the position you hold and the tasks you are required to perform in about 100 words)

2. Annual work plan and achievement:

Quantitative Deliverables

Tasks to be | Deliverables/Annual Actual Achievements | %  age  Achievement
performed Targets against the Annual target
(In Quantifiable terms)
1 To be arrived
automatically
2 To be arrived
automatically
Overall Work achievement against the Annual target (in % | To be arrived
age) automatically
Qualitative Deliverables
Tasks to be | Qualitative Actual Achievements | Remarks
performed Deliverables/Annual
Targets
1
2
3. What are the specific factors that hindered your performance?
4. During the period under report, do you believe that you have made any exceptional

contribution? If so, please give a verbal description (within 100 words)

5. Declaration
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Have you filed your annual Yes/ No Date
property return as due. If yes,
please mention date

Have you set the annual work Yes/ No
plan for all officers for the
current year in respect of
whom you are the reporting
authority

Have you finalised your Yes/ No
Annual work plan(s) in
respect of your
main/additional charges in
consultation with the
Reporting officer

Have you enclosed a note on Yes/ No
important achievements
during the period

6. Do you wish you upload any documents in support of your self-appraisal: Yes/No (upload
here)

Date: Signature of the
Officer/Official Reported upon

Section-III—APPRAISAL

l. Please state whether you agree with the responses relating to the accomplishments of the
Annual Work Plan as filled out in Section II. If not, please furnish factual details

2. Please comment on the claim (if made) of exceptional contribution by the officer/official
reported upon.

3. Assessment of accomplishment of the Annual Work Plan (On the scale of 1-10)

(Weightage- xx%)
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4.

Grades awarded for
accomplishment  of
Annual Work plan

Reporting Officer

Reviewing Officer

Automatic  Grading
based on overall %
age Work
Achievement

To be auto populated from

the overall %

achievement from Section-

I1, Question no. 2

To be auto populated from the
overall % of work achievement
from Section-II, Question no. 2

of work

Does the appraising
authority wish to
change the automatic
grades (Yes/No)

Yes/No

Yes/No

Brief reasons for
changing the grades
(Not more than 100
words)

Actual
awarded

grades

Assessment of other attributes of work output (This assessment should rate the
officer/official vis-a-vis the peers and not the general population. Grades should be assigned on a

scale of 1-10 in whole numbers with 1 referring to the lowest grade and 10 to the best grade).

(Weightage- xx%)

Assessment of other attributes of Work

Output

Reporting officer Reviewing officer

Quality of output

Accomplishment
unforeseen tasks during the period

of exceptional work,

Overall assessment of other attributes of
Work Output

To be arrived
automatically

To be arrived
automatically

5.

Assessment of personal/functional Attributes (This assessment should rate the
officer/official vis-a-vis the peers and not the general population. Grades should be assigned on a

scale of 1-10 in whole numbers with 1 referring to the lowest grade and 10 to the best grade)

(Weightage- xx%)

Reporting officer

Reviewing officer

(1) Attitude to work

(i1) Decision making ability

(ii1) Initiative

(iv) Capacity to work in time limit

v)

innovativeness

Strategic

planning

ability/
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(vi) Co-ordination ability

(vii) Interpersonal Relations

(viii) Emotional stability

(ix) Problem solving approach

(x) Sense of responsibility

Overall grading on attributes To be arrived To be arrived
automatically automatically

6. Integrity:

Please comment on the integrity of the officer/official keeping in mind both the financial integrity
and moral integrity.

7. Pen picture by the Reporting Authority:

Please comment (in about 100 words) on the overall qualities of the officer/official including areas
of strengths and lesser strengths and his attitude towards weaker sections.

8. Overall Grade (On a scale of 1-10)
To be arrived automatically

9. Whether, during the reporting period, the official reported upon has failed to comply with any
written order of State Government in respect of his working/service matter.
Yes/No

[A response of Yes will be graded as — (minus) 2]

10. If the response to Sr. No. 9 is yes, briefly provide (in up to 100 words) details thereof.

11. Whether, during the reporting period, the official reported upon has been issued an advisory for
any action or inaction.
Yes/No

[A response of Yes will be graded as — (minus) 2]
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12. If response to Sr. No. 11 is yes, briefly describe (in upto 100 words) the circumstances leading
to issuance of advisory.

13. Final Grades
To be arrived automatically Sr. No. 8 +9 + 11

Date: Signature of Reporting Authority.

Section-IV—REVIEW

1. Do you agree with the assessment made by the reporting officer with respect to the work output
and the various attributes in Section III? Do you agree with the assessment of the reporting officer
in respect of extraordinary achievements and/ or significant failures of the Officer/Official
Reported upon?

(In case you do not agree with any of the numerical assessments of attributes, please record your
assessment in the column provided for you in that section and initial your entries).

2. In case of difference of opinion details and reasons for the same may be given

3. Comments, if any, on the pen picture written by the Reporting Authority

4. Overall Grade on a scale of 1-10

5. Do you agree with assessment of reporting authority at Sr. No. 9

Yes/No
[A response of Yes will be graded as — (minus) 2]
6. In case the response to Sr. No. 5 above is No, briefly state the reasons thereof
7. Do you agree with assessment of reporting authority at Sr. No. 11
Yes/No

[A response of Yes will be graded as — (minus) 2]
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8. In case the response to Sr. No. 7 above is No, briefly state the reasons thereof

9. Final Grades
To be arrived automatically Sr. No. 4 +5+7

Date: Signature of Reviewing Authority.

ACCEPTANCE

1. Do iou airee with the remarks of the reporting/ reviewing authority

2. In case of difference of opinion details and reasons for the same may be given

3. Overall Grade on a scale of 1-10

Date: Signature of Accepting
Authority.

FORM-III
(See rule 4)
The Himachal Pradesh Annual Performance Appraisal Report of Officers/Officials Rules, 2024
Performance report on study leave/ leave for study

Annual Performance Appraisal Report for the period from to

a. Personal data

1. Name of the Officer/Official Reported upon:
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2. Year of allotment: 3. Date of birth:

4. Present Grade: 5. Present post:
5. Date of appointment to the present post:
6. Study leave/ leave details

(a) Course

(b) Institution

(c) Duration

7. Period of sanctioned leave

8. Details of Degree/ Certificate/ Diploma and evaluation obtained during the period (copies to be
enclosed).

9. Date of filing Annual Property Return

b. Self Assessment

Date:
Signature of the
Officer/Official Reported upon.

FORM-IV
(See rule 5)

The Himachal Pradesh Annual Performance Appraisal Report of Officers/Officials Rules, 2024
Performance report on training

Annual Performance Appraisal Report for the period from to

a. Personal data

1. Name of the Officer/Official Reported upon:

2. Year of allotment: 3. Date of birth:
4. Present Grade: 5. Present post:
5. Date of appointment to the present post:

6. Training details
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(a) Course
(b) Institution
(c) Duration

7. Details of Degree/ Certificate/ Diploma and evaluation obtained during the period (copies to be
enclosed).

8. Date of filing Annual Property Return

b. Self Assessment

Date:
Signature of the
Officer/Official Reported upon.

General guidelines for filling up the APAR form for the Officers/Officials
1. Background/Introduction

1. A need has been felt to align the Annual Performance Appraisal Reports (APAR) of
officers/officials of Government of Himachal Pradesh (GoHP) with the tangible work outputs.
Department of Personnel, vide notification no Per (AP.B)-B(11)-1/2015 dated 20-05-2022 has
notified Himachal Pradesh Class-I and Class-II Officer (Annual Performance Appraisal Report)
Rules, 2022, which are applicable to all Group A and Group B officers of GoHP except, officers of
All India Services (AIS), Himachal Pradesh Administrative Service (HPAS) and Himachal Pradesh
Police Service (HPPS). Further, vide notification no. Per (CR)-B (11)-2/2020- Vol-II, dated
28-09-2021, the Himachal Pradesh Administrative Service (HPAS) (Annual Performance Appraisal
Report) Rules, 2021 were notified which are applicable to officers of HPAS. In supersession of the
Himachal Pradesh Class-I and Class-1I Officer (Annual Performance Appraisal Report) Rules, 2022
and the Himachal Pradesh Administrative Service (HPAS) (Annual Performance Appraisal Report)
Rules, 2021 new rules, viz. the Himachal Pradesh Annual Performance Appraisal Report for
Officers/Officials Rules, 2024 are being formulated. At this juncture, the new rules shall be
applicable to all Group A and Group B officers in the service of Government of Himachal Pradesh.
The new Rules incorporate revised APAR formats for Group-A and Group-B Officers of the State
so as to align these rules with tangible work outputs. Once the system stabilises, DoP may expand
the applicability of the ibid rules to other class of officers/officials. These amended rules will be
applicable for the APARSs for the period 2024-25 onwards.

1.2 The new APAR regime is a full disclosure regime instead of earlier regime, wherein only
the adverse entries were to be communicated. Under the new regime, the entire APAR, including
the grades awarded and comments of various appraising authorities are to be communicated to the
officer/official reported upon (ORU).

1.3 The Annual Performance Appraisal Report is a vital tool for assessment and career
advancement of an officer/official. It provides the basic, relevant and significant input for further
development of an officer. The officer/official reported upon, the Reporting Authority, Reviewing
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Authority and Accepting Authority should therefore fill up the form with a high sense of
responsibility, impartiality and objectivity.

1.4 Performance appraisal should be used as a tool for career planning and training, rather than
a mere judgmental exercise. Reporting Authorities should realize that the objective is to develop an
officer/official so that he/she realizes his/her true potential. It is not meant to be a fault-finding
process but a developmental tool. The Reporting Authority, the Reviewing Authority and the
Accepting Authority should not shy away from reporting shortcomings in performance, attitudes or
overall personality of the officer/official reported upon.

1.5  The columns should be filled with due care and attention and after devoting adequate time.
Any attempt to fill the report in a casual or superficial manner will be easily discernible to the
higher authorities.

1.6 Although the actual documentation of performance appraisal is a year-end exercise, in order
that it may be a tool for human resource development, career planning and training, rather than a
mere judgmental exercise, the Reporting Authority and the officer/official reported upon should
meet during the course of the year at regular intervals to review the performance and to take
necessary corrective steps.

1.7 Creating Confidential cells headed by Nodal Officer: Each Department may create a
confidential cell headed by a Nodal officer. Similar confidential cells need to be created at each
level where the APAR forms are currently being generated. Since the entire process is to be
undertaken online, the Departments could consider centralising the generation of APAR forms to
appropriate levels as per their cadre strength/functional needs. The confidential cell headed by a
Nodal officer will be responsible for generation of APAR formats online and finalise the entire
APAR process in respect of ORUs under their jurisdiction, including issuing NRC.

1.8 Online process: APAR process is to be rolled out in online mode through Manav Sampada
portal of NIC or a platform developed by the Department of Digital Technologies & Governance
(DoDT&G). Departments may coordinate with NIC/DoDT&G in this regard.

2. Section-I

2.1 This Section should be filled up by the concerned administrative department or the
concerned Nodal Officer, as the case may be. The period of report could either be the entire
reporting year, namely, from 1stof April to 31st March or a part of the year. In case the period of
report is a full year, it should be indicated accordingly; for example, 2024-2025. In case the period
of report is less than the entire year, specific start and end dates should be indicated, for example,
13th October 2024 — 31st March 2025. The APAR format in respect of an ORU is to be generated
for a period of service exceeding 3 months. No APAR format is to be generated for a service period
less than 3 months, for which a No Report Certificate (NRC) will be issued. In case of two or more
service periods exceeding 3 months during the reporting period, on account of transfer of ORU or
otherwise, a new APAR format will be generated for each such period exceeding 3 months.

2.2 Only three channels of appraisal, viz. Reporting Officer, Reviewing Authority and
Accepting Authority.

2.3 In the table relating to reporting, reviewing and accepting authorities, the name and
designation of the reporting and reviewing authorities should be mentioned so that the
officer/official reported upon is clear about whom he/she is required to send the report.
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2.4 The period of absence from duty, on leave, training, or for other reasons, should also be
mentioned in this section in the table provided for the purpose. Details of the training programmes
attended, date of filing of property returns and whether the officer/official reported upon has
reported/reviewed the annual performance report of all his/her subordinate officers for the previous
year should be mentioned in the table for the purpose.

3. Section-I1

3.1 The officer/official reported upon is first required to give brief description of his/her duties
and responsibilities, which would normally not exceed about 100 words. Ideally, this should be
in bullet form.

32 The entire appraisal of an officer will be done on three broad parameters:

a. Accomplishment of Annual Work plan
b. Assessment of Other Work attributes
c. Assessment of Personal/Functional attributes

3.3 Annual Work Plan (AWP): AWPs are the heart and soul of new APAR regime. The new
APAR regime envisages fixing of key quantitative/qualitative deliverables in the Annual Work
Plan of the Officer in the beginning of the year, latest by 31st May of the Reporting period.
Further, AWP is to be mutually finalised by the ORU with his Reporting Officer. Following are the
guidelines for finalizing the AWP:

3.3.1 Each Department shall identify key tasks to be performed for each role category. The
identified tasks may be all quantitative or a mix of quantitative as well as qualitative. It will be
mandatory for the Departments to identify quantitative tasks, qualitative being optional.

3.3.2 The number of tasks so identified may be reasonable in number. It may be appropriate to
identify not exceeding 15 quantitative tasks and 5 qualitative tasks. Departments could choose to
have lesser/more number of tasks as per their felt need. While for field level posts, the work plan
would consist largely of quantifiable targets, for secretarial level posts it would consist of policy
objectives to be achieved etc.

3.3.3 Once the exercise for identification of key tasks for each role position has been completed
at Administrative Department level, Departments may issue them by way of a notification.

3.3.4 The AWP is to be finalised by ORU and his/her Reporting Officer from out of the tasks so
notified by the respective Departments. For each Quantitative task, an annual target is to be fixed
by the Reporting officer in the AWP document.

3.3.5 The AWP in the format as per Annexure-I shall be initiated on the online APAR portal by
the Confidential Cell of the concerned Administrative Department on Ist April of the year. The
AWP will then be finalized by way of consultation between the ORU and Reporting Officer and
will be uploaded on the portal by ORU.The same shall then be accepted online by the Reporting
Officer. The entire exercise shall be completed by 31st May of the reporting year.

3.3.6 There may arise certain situations which challenge the implementation of AWPs in a
seamless fashion:

o In the situation of transfer of ORU during the reporting period, what will be the fate of his
AWP in respect of previous place of posting and new place of posting.
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o AWP in respect of any additional charge assigned to an officer.

3.3.7 Inrespect of the above challenges, following needs to be done:

o In case of transfer of ORU to another post, the AWP in respect of the new post shall be
finalised in a similar manner, within 2 months of the joining at new post. For this purpose,
Reporting officer may use the AWP finalised with previous incumbent of the post, suitably
modifying the targets to the balance period left in the Reporting period. This AWP will also be
finalised on Annexure-I on the online portal. The Confidential Cell of the respective Administrative
Department shall de-freeze the online AWP module and allow 2 months’ time for same to be re-
uploaded and approved by the respective Reporting Officer online for the remaining reporting
period. Also, in case the ORU has spent more than 3 months’ time in the previous posting, the
APAR will be separately generated for that period and quantifiable targets will be assessed on pro-
rata basis.

o In case, any officer holds additional charge of post for sufficiently long period, AWP will
have to be finalised in the manner as specified the paras above.

3.4  Section II also provides an opportunity for the officer to reflect upon his/her performance
during the year and indicate one item which he/she thought was a significant contribution made by
him/her during the year. It is always possible for any officer to make significant contribution even
in activities otherwise regarded as routine in nature. Examples of such contribution may be the
successful organization of a major event or successful conclusion of an activity that has been going
on for a long time, or even successful dealing of an emergency (e.g. major earth quake/flood)
would certainly be an exceptional contribution.

4. Section-1I1

4.1 Section III requires the reporting authority to comment on Section-II as filled out by the
ORU and specifically state whether he/she agrees with the responses relating to the
accomplishments. In case of disagreement the reporting authority should highlight the specific
portions with which he/she is unable to agree and the reasons for such disagreement.

4.2 Thereafter, this Section requires the reporting authority to record a numerical grade in
respect of accomplishment of annual work plan by the ORU vis-a-vis the automatically calculated
grade based on achievement of quantifiable targets filled in Section-II by the ORU. The reporting
officer might upgrade or downgrade this automatically arrived at grade in view of scenarios like
any specific hinderances faced or any exceptional contribution made by ORU, any exaggerated
output entered by ORU in self-appraisal etc.

4.3. A numerical grade is also required in respect of the “Other attributes of Work Output” with
focus on “quality” of the output. In doing so, the reporting authority should take into account the
costs incurred (whether the officer/official reported upon has been cost conscious), the time taken
and whether the laid down rules/procedures have been adhered to in accomplishing the tasks.

4.4  The reporting authority is also required to record a numerical grade in respect of personal/
functional attributes.

4.5 Section-III requires the reporting authority to comment on the integrity of the
officer/official reported upon. In recording remarks with regard to integrity, he/she need not limit
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him/herself only to matters relating to financial integrity but could also take into account the moral
and intellectual integrity of the officer/official reported upon. The following procedure should be
followed in filling up the column relating to integrity :—

4.5.1 If the Officer’s integrity is beyond doubt, it may be stated.

4.5.2 If there is any doubt or suspicion, the column should be left blank and action taken as under:

(a) A separate secret note should be recorded and followed up. A copy of the note should also
be sent together with the Annual Performance Appraisal Report to the next superior officer who
will ensure that the follow up action is taken expeditiously. Where it is not possible either to certify
the integrity or to record the secret note, the Reporting Officer should state either that he/she had
not watched the officer’s work for sufficient time to form a definite judgement or that he/she has
heard nothing against the officer, as the case may be.

(b) If, as a result of the follow up action, the doubts or suspicions are cleared, the officer’s
integrity should be certified and an entry made accordingly in the Annual Performance Appraisal
Report.

() If the doubts or suspicions are confirmed, this fact should also be recorded and duly
communicated to the officer concerned.

(d) If as a result of the follow up action, the doubts or suspicions are neither cleared nor
confirmed, the officers conduct should be watched for a further period and thereafter action taken
as indicated at (b) and (c) above.

4.6 The reporting authority is also required to record a descriptive pen-picture on the overall
qualities of the officer/official reported upon and his/her performance including his attitude towards
weaker sections. This need not exceed about 50 words and should try to cover overall qualities of
the officer including areas of strengths and lesser strengths. The penpicture is also meant to be a
qualitative supplement to the quantitative assessments made earlier part of this section.

4.7  Finally, the reporting authority is required to record an overall grade. This should also be
done on a scale of 1- 10, with 1 referring to the lowest grade and 10 to the highest.

5. Section-1V

5.1 This Section is to be filled up by the reviewing authority. He/she is required to indicate if
he/she agrees with the assessments made by the reporting officer. In case of disagreement, he/she
may record his/her own assessment against the work output or any of the attributes in the column
specifically provided for the purpose. Finally, the reviewing authority is required to record an
overall grade in the scale of 1-10 which will be calculated automatically based on grades recorded
against various indicators/attributes.

6. Section-V

6.1 This Section is to be filled by the accepting authority. He/she is required to indicate if
he/she agrees with the assessments made by the reporting authority/reviewing authorities. In case of
difference of opinion, he/she is required to give details and reasons for the same in the column
specifically provided for the purpose in the table in Section V.

7. Numerical Grades

7.1 At several places, numerical grades are to be awarded by reporting, reviewing and accepting
authorities. These should be on a scale of 1-10, where 1 refers to the lowest grade and 10 to the
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highest. It is expected that any grading of 1 or 2 (against work output or attributes or overall grade)
would be adequately justified in the pen-picture by way of specific failures and similarly, any grade
of 9 or 10 would be justified with respect to specific accomplishments. Grades of 1-2 or 9-10 are
expected to be rare occurrences and hence the need to justify them. In awarding a numerical grade
the reporting, reviewing and accepting authorities should rate the officer against a larger population
of his/her peers that may be currently working under them or would have worked under them in the
past.

7.2 For the purpose of promotions/other purposes, a grade of 8-10 (inclusive of 8) will be
treated as outstanding, 6-8 (inclusive of 6, excluding 8) will be treated as Very good, 5-6 (inclusive
of 5, excluding 6) will be treated as Good. Grades less than 5 will be treated as Average.

7.3 Assigning weightage to various parameters: Each Department has a flexibility to assign
weightage to various parameters, viz. “Accomplishment of Annual Work Plan”,
“Personal/Functional Attributes” and “Other Attributes of Work™ based on the role of ORU and
Administrative need. It may be appropriate to assign more weightage to Accomplishment of AWP
in respect of officer at field/cutting edge level. As the officers work in Mid-level/higher levels,
more weightage could be assigned to Others Attributes of work and Personal/Functional attributes.
The weightage has to be finalised by each Department for various role positions and mapped in
online APAR system. Following Matrix of weights could be considered for adoption:

Parameter Field Level Mid-level Higher management
officers officers
Accomplishment of AWP 50% 40% 20%
Other work attributes 30% 30% 30%
Personal/Functional attributes 20% 30% 50%
8. Disclosure

8.1 The new APAR regime shall have openness in the system of appraisal. The annual PAR,
including the overall grade and integrity, will be communicated to the officer/official reported upon
after it has been finalized by the accepting authority.

8.2.  Representation: The officer/official reported upon may have the option to give his
comments on the APAR. Such comments may be restricted to the specific factual observations
contained in the Annual Performance Appraisal Report leading to the assessment of the officer in
terms of attributes, competency and output.

If comments are submitted, the Reporting/Reviewing/Accepting Authority would have the option to
accept them and modify the PAR accordingly.

If the comments are not accepted, the views of the Reporting/Reviewing/Accepting Authority
would be communicated with reasons to the officer/official reported upon.

Thereafter, only if the officer/official reported upon so desires, he may request for the matter to be
forwarded to the Referral Board. The representation shall be confined to errors of facts and nothing
else.

The Referral Board shall give clear findings on the representation and take a final decision on the
assessment, including the overall grading in regard to the parameters affected thereby. The decision
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along with details in case an entry is upgraded or downgraded with, reasons for same may be
recorded in the APAR and the same communicated to the officer/official reported upon. The
decision of the Referral Board shall be final.

9.
9.1

Schedule for completion of APARs

The following schedule should be strictly followed:

Reporting year-Financial year

Activity

Cut off dates

Due date

Auto
forward

Initiation of AWP module by the Nodal Office

Ist April of the

Reporting year

Finalization of the AWP upon acceptance by Reporting
Officer

31st May of the

Reporting year

Blank APAR form to be given to the Officer/Official
Reported upon by the Nodal Office of the Administrative
Department, specifying the reporting officer and
Reviewing Authority

the
the

Ist April of
year  after
reporting year

Self appraisal for the year under report

31st May

1st June

Appraisal by Reporting Authority

31st July

Ist August

Appraisal by Reviewing Authority

30th September

1st October

Appraisal by Accepting Authority

31st December

31st
December

Disclosure to the Officer/Official Reported upon

31st December

Timelines for Representation

Comments of the Officer/Official Reported upon, if any
(if none, transmission of the APAR to the dossier)

15 days from

disclosure

Forwarding of comments of the Officer/Official
Reported upon to the Reviewing and the Reporting
Authority by the Accepting Authority, in case the
Officer/Official Reported upon makes comments

15 days

Representation to the Referral the

Officer/Official Reported upon.

Board by

One month

Forwarding of representation to the Referral Board along
with the comments of Reporting Authority/ Reviewing
Authority and Accepting Authority

15 days

Finalisation by Referral Board, if the Officer/Official
Reported upon represents against the decision of
Competent Authority

One month

Disclosure of the decision of Referral Board to the
officer reported

15 days

9.2

The completed APAR should reach the Nodal Office after completion of final process as
per schedule specified in Para 9.1 above. The Nodal Office of the Administrative Department will
prepare a list of APARs not received and follow up with the relevant authorities.
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9.3. If an APAR relating to a financial year is not recorded by the 31st of December of the year
in which the financial year ended, no remarks shall be recorded thereafter. The ORU will be
assessed based on the overall record and self-assessment of the year concerned, if he had given his
self-assessment in time and the Reporting Authority, Reviewing Authority and the Accepting
Authority have not completed the APAR according to the time schedule given in Para 9.1.

9.4.  The nodal officer shall also keep a note of the failure of the Reporting Authority to submit
the PAR of his subordinate in time for an appropriate entry in the PAR of such Reporting
Authorities.

9.5. The Nodal Officer shall evolve a suitable mechanism to ensure that the remarks of the
Reporting, the Reviewing and the Accepting Authorities are recorded without fail by the dates
given in the schedule below Para 9.1.

Annexure-I
Annual Work Plan (AWP) Format
Annual work plan and achievement:
Quantitative Deliverables
Tasks to be | Deliverables/Annual Actual Achievements | %  age  Achievement
performed Targets against the Annual target
(In Quantifiable terms)
1 To be arrived
automatically
2 To be arrived
automatically
Overall Work achievement against the Annual target (in % | To be arrived
age) automatically
Qualitative Deliverables
Tasks to be | Qualitative Actual Achievements | Remarks
performed Deliverables/Annual
Targets
1
2

Te fawm
Bre—2, 15 A, 2024

& BT (TW) 16—2 /2021~ ARPR I& FHEM TRl & [d Hiaud RIEl H
3T SAfdal & YA BT A & forg gafaentar a=cfl S =Ry
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3R IRT AR & 8
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1923 (B IIfAIH FTH—19) BT &RT 2 B SU-URT (8) & @vs (1) 3R (°7) # fafafdse

AFel & W H, g WRPR B bl Bl BHEE US¥ WRBR Bl AT §; AR

31 f2orae UQw & ST, DI Twd

qra rfAfeH, 1923 (1923 &1 =g AR

H&H 19) Bl GRT 2 B IU-GRT (8) & WUs () AR (F) §RT Uad WAfdqal BT YART HR 8,
UGgRI, I& SMAFTH & Tl v, -9 & g gygdl # faffde o () @1, 59
JNERLTT & ASTIF (S—7TIC), ZAMS Ue § Uhred & aRikg ¥, Ufiitg e aivd &-d 2 |

TR
ol arfota 4
S0 SHIE=] | AW [ | @TaT | EdEl | 9™ FRR | 9, §iRar, faawor
q9 TR | TER IGETIRS
1. 2018—19 | Aol 168 | 184 749 /554 | 03—06—00 | URITSHT
o faega | A | B9 555 03—18—00 | ®IIed 3l
fare @e 2 07—04—00 | WA SICR
TR
2 2018—19 | ol 168 | 184 671,/611 | 03—14—00 | U9 I®, UIC
9o faga | e | e 692 /611 | 01—12—00 |&TS IS, dcd
e 612 04—07—00 |3 faoreh
613 01—16—00 | TR, (@R
614 03—05—00 | B1$4)
615 03—16—00 | T ¥ &
616 01—06—00 | T el P
617 02—16-—00 | ISP &I B
678 /618 | 00—03—00 | 1191
679 /618 | 01—18—00
619 01—02—00
620 00—09—00
621 00—14—00
622 02—15—00
623 03—02—00
700 /624 | 03—14—00
701 /624 | 01—04—00
641,/625 | 02—01—00
675 /642 / | 00—02—00
625
676 /642 / | 00—03—00
625
677 /642 / | 02—01—00
625
626 04—05—00
627 01—11—00
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731,/628 | 02—01—00
629 01—17—00
630 08—08—00
691 03—19—00
699 03—15—00
Wfe 30 | 69—00—00
3. |FFRHEvS | 2015—16 | A 120 | 144 5238 07—14—00 | 3UH 3R
ST faggd | 1775 | 1943 6616 /5281 | 08—04—00 |3 TR
o 1776 | 1944 6617 /5281 | 01—10—00 | 9FT TSP
1777 | 1945 6618 /5281 | 17—12—00 | faofell R
1931 | 2102 5552 /5281 | 01—10—00 | (ATER ETS:¥)
2103 5551 /5282 | 01—10—00 | STdcl q &
1932 | 2104 | 5553 /5282 | 10—00—00 | TIX Jef P
e 7 48—00—00 | TSP & B
ISEIR]
o | AT WIS TR THR e faexor
MSECIRIIE
1. | 99a 1/2 184—03—00 | Aol ITUE, [IoTell BR (UTAR ETSH¥) AR I
2/2 53—07—00 | UfSc 8mf |
3/2 01—10—00
4 15—11—00 | 3MTH 3R M WR, I ASh fdolell TR
SIS 254—11—00 | (UTIR BTH) a1l ¥ &l TR Yol TP TSD
&3 & Ry
2. | T 1 18—00—00 | NI UfSe
B SIS 272—11—00

MY ET,

(Sfo AfYFH TIF, WoUoWo),

aferd (T78) |

[Authoritative English text of this Department Notification No. Home-C(F) 16-2/2021 dated
15-03-2024 as required under clause (3) of the Article 348 of the Constitution of India].

HOME DEPARTMENT

NOTIFICATION

Shimla-2, the 15th March, 2024

No. Home-C (F) 16-2/2021—Whereas, the State Government considers it expedient that
precautions should be taken to prevent the entry of unauthorized persons into certain places;
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And whereas, the Government of India, Ministry of Home Affairs, in exercise of the powers
conferred by clause (1) of Article 258 of the Constitution of India, vide S.O. 568 (E) dated
24-09-1974 has entrusted the functions of the Central Government to the Government of Himachal
Pradesh in relation to matter specified in clauses (c¢) and (d) of sub-section (8) of section 2 of
Official Secrets Act, 1923 (Central Act No. 19 of 1923); and

Now, therefore, in exercise of the powers conferred by clause (c) and (d) of sub-section (8)
of the section 2 of the Official Secrets Act, 1923 (Central Act No. 19 of 1923), the Governor,
Himachal Pradesh hereby declares that place(s) specified in the SCHEDULE given below to be a
prohibited place(s) for the purposes of the said Act with effect from the date of publication of this
Notification in the Rajpatra (e-Gazette), Himachal Pradesh:

SCHEDULE
Private Acquired Land
SI. | Revenue | Jamaband | Name Khata Khatauni | Khasra No. Rakva Detail
No. | Village i Year owner No. No. (Bigha-
Vishwa-
Vishwashi)
1. | Bayal 2018-19 | Satlyj 168 min | 184 Min | 749/554 03-06-00 | Project
Jal 555 03-18-00 | Office
Vidhyut Plot-2 07-04-00 | (Except
Nigam road
arca
from
Bayal to
Dutt
Nagar
bridge)
2. |Bayal |[2018-19 | Satluj 168 Min | 184 Min | 671/611 03-14-00 | Pen
Jal 692/611 01-12-00 | stock,
Vidhyut 612 04-07-00 | pot head
Nigam 613 01-16-00 | yard,
614 03-05-00 | Valve
615 03-16-00 | house &
616 01-06-00 | Power
617 02-16-00 | house
678/618 00-03-00 | (Except
679/618 01-18-00 | road
619 01-02-00 | area
620 00-09-00 | from
621 00-14-00 gi-‘{fl to
622 02-15-00 Nagar
623 03-02-00 | | dge)
700/624 03-14-00
701/624 01-04-00
641/625 02-01-00
675/642/625 | 00-02-00
676/642/625 | 00-03-00
677/642/625 | 02-01-00
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626 04-05-00
627 01-11-00
729/628 01-00-00
730/628 00-04-00
731/628 02-01-00
629 01-17-00
630 08-08-00
091 03-19-00
699 03-15-00
Plot-30 69-00-00
3. | Nirmand | 2015-16 | Satluj 120 144 5238 07-14-00 | O&M
Jal 1775 1943 6616/5281 | 08-04-00 | Averi
Vidhyut | 1776 1944 6617/5281 | 01-10-00 | store
Nigam | 1777 1945 6618/5281 | 17-12-00 | (Except
1931 2102 5552/5281 | 01-10-00 | road
2103 5551/5282 | 01-10-00 | area
1932 2104 5553/5282 | 10-00-00 | from
Plot-7 48-00-00 | Bayal to
Dutt
Nagar
bridge)
SI. | Name of Fati Khasra No. Area Description
No. Revenue
Village
1. Bayal 2 184-03-00 Surge Shoft, Power House
2/2 53-07-00 and Bayal Adit etc.
3/2 01-10-00 (Except road area from Bayal
4 15-11-00 to Dutt Nagar bridge)
Total 254-11-00
2. Poshna 1 18-00-00 Gosain Adit
Total 272-11-00
By order,
Sd/-
(ABHISHEK JAIN, 1AS),
Secretary (Home).
fRorae wewr diesdl faum |

REeT—171004, 12 RIAWR, 2024

o: faoHo—faema=—um0 / 1—1 /2018 —=TSguTel  HBled & [HfaiRad smeyr AT
11 RITwR, 2024 FAARIRYT &) gamed ga1fRrd fhar Simar g ——
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“¥, Rra gau gadt, U, fRAmEe yew, R |@ieuE & g 174 (2)@Q) g
yed ufdadl @& AFERVT | fFurad udw diqsdl AU W1 @ WA 699 @ dohld
NEIENIEEEEG Y

Rra yara ga,
RIS

IREIER! Elé?TI':
AT GRT—
PRI

gfea,
f2o 9o faums @9 |

HIMACHAL PRADESH FOURTEENTH VIDHAN SABHA
NOTIFICATION
Shimla-171004, the 12th September, 2024

No. V.S.-Legn.-Pre-/1-1/2018.—The following order by the Governor of the State of
Himachal Pradesh, dated the 11th September, 2024 is hereby published for general information:—

¥, Ra yam gadt, ogure, RAmEd gew, RGO |feE @ e 174 @) g
yed ufdadl @& AFERVT | fRerad Udw diqsdl AU W1 @ WA 99 @ aohld
NEIENIEEEEG Y

Rra yara ga,
RIS

IREIER! Elé?TI':

By Order:—
YASH PAUL SHARMA

Secretary,
H.P. Vidhan Sabha.

T WIS FAEAl W o7, TENrel g ia, v Rer (fRowo)

HebeHT : 200 YT AT BT gRT 38 & T8 GO A G|

ARN IFT <dl GAT i entette, Fardl Wi S, S0 U, dedid @i, frer Reer
(f2owo) |

SATH ST1dT
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R feAEd Uee J—ToRa AR &1 gRT 38(2)% d8d HR1 GOKil M ARl Az |

AR DI Gid fhar Siar € o seiswden] & 9He ARl Yo adl GAT 571 gealrd,
fasi g fT=d, S0 UEn, dedial @ea, e Rmen (Rowo) 7 e exeardd &R &
ORI AT IoRd RFBIS a7 AT ANl Bl 39 IfQTed H 7 a2 | ey & qaids a8
SWRIGT AT @ AT S H I RRERI & 91 98 BRIER 9l ©, SWIH Nl Sfd H
IAPBI M SR S<Iblel IR AUAT <dl YA &H el GOl gaTl @ il YT & Harded Terd
2, TiRfT &1 <rar € fF ST e AW A <l g 9 et ® | Wi | ot g @1 gfe
Tg FEa & 91 Tod gRAR IR, YeIlird SIS, R $Ie 9 3 SISl ® Bl
gfoai e 6 8, SWRiad WSSl § Wi &1 ™ e <dl g9 © | e @ /I
BIAM AlBT &3 BN DI Holl AT off, &g S - FEAgaR dldb Sd IR SR T8
BFEIF B IR 0T fawga RUiE 9 31aTeld § UK @ & | 9 37aTeld H &1 i
Pl RUId &1 gaida fhar T dor a6 Iod Rars AT aisell | Terdl & Uiehay &1
M T <dl GAT gHETe &1 gl & Silfh UTIRT §RT UKIA Wiedl Ud I AT diRkied e s

® TAd B, e gORIT & ST S 2 |

3T IWIGT & Heg-ToR §9 SIABR & AEIH | 3 SI-al &l gfad far smar g f& afe
el wafad / <afdal o1 Saad M &1 GO IRT By YaTel & Al g8 37T YaRTol AT g
JhTeAdT AT 13—09—2024 BT $H JAQTAd H MDY UKJd PR Aball & deqgard bl A1 =afdd g
IFTAT BT DI YaRTST WIBGR T2l AT SITQ deim dlgTel Argell 9 gwarar 4 H &5 uiidir &
T B ORI FRAMER &R < ST |

3ITST AT 27—08—2024 BT AR BWIER G HIER AaTeld AlRd SR gafT |
FEIRT / —
AER | ERIS FHTEdT werd Siofl,
aedre g, Rrer Rmer (fRowo) |

T WS FATEA WU o7, TENIel g a, v e (fRowo)

HHEAT : fZ0U0 YIS JMIH BT 91RT 38 & Ted GO A a1 |
SN @R M YF 1 AIRM, FER a9 S0 /9, dJgdre ged, forar Rmer (Rovo) |

ERIE

SATH ST1dT

R ZAId Qe ISR AR & &gRT 38(2)d d8d R GO A AlBld Algel |

HIAEIRT Bl GRd fbar Sar & 6 selewer) & 9wl 21 =R XM gF A AR,
fFarY Tig g 10 w9l el @eid, frar Rer (fRovo) 7 M gowil 8 SRERd U B
2| el & gafes Arra Akl | gwrer A @rdr @de o 59 A /108§ SH@T AW @R
T GF 7N M GOl gl 7, Wit Uil & Hared erd 7 | Uil &1 gr@r § 5 SHer e AW
RN M G FARM 2 | il 7 U qd @1 g 7Y B © 91l The URdR MORR, efOrd
TEIAY, YR HIs d Y Sl ®I BT ufed Ford {6 § SRidd 9 gwardon § yreff
BT AT IR I & T 2| 39 faRad ueft &1 g8 ff a1 & fh SwRiad At ¥ SHeT S
Al TTORT 99 H el W IIOYd ST TR 7, Sd] S A SRl FEI0T 2 | A Bl AR
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B AIDT SR B BT WOl AT A1, &3 SN A IR AT Sid W) SdHL T84
WWWM@WWW&QIddﬁW@Gaﬁ?lﬁwﬁcﬁ?ﬁ'ﬂm
B RUE &1 sm@elidd fbar Tar don 9r b JoRa Rars drela diarsl | fofta 387 &
PROT AR | Al BT AH @R ol GF AARE o GIAT © AT IORT TG H ST A I7org
TSl © Siifes Ul R URgd 9l U4 & W JIRIGIQE @ TTold o, orad] gl &
S S 2 |

3T IR & HeIoR 59 SYABR & ARIH § M SdT Bl Jfaa fdmar smar ¢ 6 afg
frelt e/ =afaqal &1 SWiad w9 9 ST @& ORI IRT DI Yool 8 df a8 3701 Yaviof
AT T IdTerd AT 13—09—2024 HI TH JAQTAd H IMHPR WA R AT & I fhelt
A =fad 9 afedal &1 B aRel WeR 21 BT S qen Jerd Taan] | gwer g |
ol wefl & A9 BT GO FRAAR &R &l S |

3ITST AT 27—08—2024 BT AR BWIER @ HIER JAQTeld AfRd SR gafT |
FEIRT / —
AR | AERIS FHTEdt werd Sioft,
agdTel =reid, frerm R (Rowo) |

|qHeT Herad aArEar v aoft, agdia Trs i, fSer Rrven (fRovo)

HebeAT : fRod0 Y—XToRa AR Pl gRT 38 B TET gORI A IR

3N faus ot g3 50 giel XM, et Tia 9 g0 Tewr), gedid @ed, e Ruger
(fRomo) |

ERIR

3 STaT
TR fEATd URe J—ToRa AR &1 gRT 38(2)F T8d B GORI A4 AlBld TadR] |

FIAIRYT BT JfAT a1 Sar © b sweewer) & 99e 41 fauq ardt g3 s ga I,
T T g S0 TAARI, TEEId dea, e Rirer (fRovo) T AW ORI Bg fEd Ad9 @
2| el & Harde Ald TMEaaR) § el A @A @del 50 7,/16 1 D1 A R ol
93 B IH g9 g B, wiifes wneft & Harfaw ward g1 wieff @1 qrar ® f5 S e e AW
fIus ot g3 gt X9 & | Uil 7 o1 I[@ @ gfie g A & 9 e uRaR IR,
SNEAOTH SIS, MR HIS T A TASI Dl BT U Ao & &, IWRIad T4 gl |
greff &1 A fIus et & <o 2| T SRR BT AT &3 SR BT Ol AT o, SE
BN A AR HPT S W SMPR T8 BFEE R W AU faga Rule s
ETAd H U @1 2| 9 AQTAd H AT A0 B RIS BT dais1 far T dorm qr
5 oRa Rere ARt Maar! 3 el 3yl &1 9/ fRWE drd g3 89Tl I &l g3l ©
Siifes urefl gRT Ugd el Ud &A1 A diREIes & Tad ®, [Odl §Owil Bl Sl
Sferd B |

3T IRIGT & Heg-ToR §9 SYABR & AEIH | 3 SI-dl &l gfad fehar smar g f& afe
el =afdq / <afdaal & SWRad afdd & 9 &) ORI IRT DS Yol 8 al g8 YT Yavrs!
JTATATT T FabTela AT 13—09—2024 BT $H AQTAAd H JATHY UK PR Fehall & dcaedrq bl
A =fad 9 afedal &1 B aRel WeR 81 fhar S qen Jerd Taany | gwar g |
ol Uil & A BT GO FRAGAR &R &l S |
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3frst fAfr 20—08—2024 BT BHAR BWIER T HIgY 3faTeld Aled SRI 83T |

FARIRT / —
ATER | TEISH AHTET TH vy,
dedie =rswia, et R (f2ovo)

AT Herad aArEdar v aoft, aedia ars iy, fSer Rrven (fRovo)

HebeAT : fRod0 Y—XToRa R Pl gRT 38 B TEd gOKI AH IR

s gfg RiE g3 o e o, Fardt 119 Aqorars, S0 g, Jerd gema, e Reer
(fRowo) |

ERIE

SATH ST-d

R [2HI U9l IO AT 61 gRT 38(2)d d8d B GOWIl Silid IoRT A /A4
HIeTel feraarsy |

IR B e fbar Srar 2 b eweny & 996 51 gig Rz g3 i e o,
=iy Mg FoarS!, S0 ed, dedid dgeid, e Reen (Rowo) I IR e #H Wfa @
ORI T @R URd & & | Uil @& qdide Aeid ReEae § woRT 9 H SHal St
Bl Tol 83 ©, e el & GATdd Tord 2 | Uil &1 a1 © P S fUdrel AT WeER &
ol AR o T 98 by Ay Yd HIEl e/ REarst § omaR 99 W o | Higld WeER A
I T A g ® oifes Wt @ gafdw SHer 9@ snfa 21 weff @1 ween € 5 A
FRIEaTS! 9 9@ el 9 S il Tol @ 13 ¢ | NTaa] goRi a1 arforg & | urefi =
IO TT B g BF A & WY Thel URIR IWRER, IORT 9 A WIER g 3
TS deord By 2, R Wl | weff @1 i arst Swii R © | e SRR BTdE HieT
AT BTN BT WS AT AT, &3 SR A FRIAMER AibT Sd UR S6R T8 BId B
SR 30 fawga RUIC §9 31&Tad H UK @1 © | $9 A&Tad ¥ &3 fMaror B Rurc &1
Tl fam ar T Ui o Jora Rars AT el # Terdl | oRT 9§ uredi @
ST Blell To1 g8 © it il gRT U W1edi Ud & A qife e @ Tad v, e

ORI @ S ST 7

3T IWRIGT & Heg-ToR §9 SIABR & AIEIH | 3 SI-al &l gfad febar smar g f& afe
frelt =fdq /afaqal & SWiad @fdd @ SRl &1 go&N dRT Big Yool 8 df 98 U+T
UARTSl ST @ Gablelds AT 13—09—2024 P T (Gl H AR WA HX Gl ©
doaeard fad W aafdd 9 Sfddal & PSR WIHR T8l fhar ST o ATt MadnT #
SIET Y # gl urefl & A Bl gORIT FRHIAHAR $R al SIel |

31TST AT 27—08—2024 BT FAR TWIER T HIER AGTAd Afed SR 1T |

BEIRT / —
AreR | WEIS FHTEA! U2H 8707,
dedTe T, e R (Rovo) |
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T e FHTEdl YoH STl deNiiel eia, foterm R (fRovo)

HebeHT : 2090 YT AT BT gRT 38 & T8 GOKI A I |

S FIRET <4l g 30 e R¥E, Wa g S0 Fed, dediel dea, e R
(f2omo) |

ERIE

SATH ST1dT

R ZAd Qe J—ToRa AR & gRT 38(2)F d8d B GORI A AlBld TaAR] |

FIAERYT BT G fFar omar © & qaEwer) & 96 s aee <dl g
s g RiE, Mg 9 S0 F g, dedrd ded, forear Reern (fRodo) o 1M ol &g Mdt Add
D 7| UM & HAdD AT TSI H SXKET YA WIAT WA [0 39,/102 H SAdT AW
I G o9 RiE S gom ©, Siifes wiidiar & ganfds wera © | uiithr &1 S © fh S+
T M F=reHl <4l G o R 2| w9 U I/ @ gRe Bg Ad & W Tae
IREAR RFSRER, 2NeIfOre AT, MUR Ble d A SRSl Hl BRI Gl A= & 8, SR
|1 SATESll # W BT A SR 94l &9 © | A SRR BREIE T 83 B Bl
ol T off, & S A AR |JieT 1d R SR Ted BFaH B SUR 379
faega Rurd 9 sraTeld H R @ © | 39 3faTad H e aif¥axor &1 Rurd &1 sraared fbar
T qAT Ui & o R ARTa et # el 9 uidhr &1 9/ 9=k g 9 RiE
T3 © Siifes TR g1 URga el Ud &I I qifeieg @ Toid &, fora gowil &
NISIESIECES

3T IRIGT & Heg-oR §9 SIABR & AIEIH | 3 SI-dl &l gfad foar smar g f& afe
foreft aafad / <afdaal o SWRiad Afdd & M @ GO IRT B YAl &l d 98 AT Yavrof
AT @ gepTerad AT 13—09—2024 BT $H I7QTAT H AHR UK PR Fhall © deaganq bl
N T 9 FTAT 1 Bz ToRIS WHR Tol (AT S TAT AT Iend H swaraTr g o
ol UIRT & M Bl gORIT FRAAIER BR &l Sl |

3ot fAf 23—08—2024 BT BAR BXIER G HIER JAqTeld Afed SIRT gafT |

FXARIRT / —
e | TerId FHTEdT g Sioft,
dedie =rswia, et R (f2ovo)

A HeTad qArEdar v aofl, el Ts i, fSem Rren (fRovo)

HebedT : 2090 Y—XToRa AT BT gRT 38 & T8 GO AT &I |

S eI R QAT 1 319 1, W R, S0 RITell, dedrd dera, e Rmar
(fRowo) |
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SIEAGEH)

TR T2 URe J—ToRa AR P GgRT 38(2)F Ted B GORI A9 Aelel &Flell |

FIAIRY B G fhar Srar 2 {6 qeewer) & q[e sl W IR gE 80 3igjd
TN, TG 9@R, S0 IRIel, dgdid gema, e Rmer (Rowo) 7 M owl 3g fea Add 3
2| UIRT & Harde A efliell ¥ el Y @idr @ [0 102 /271 H SABT AW Sl
A 3o QT qof g B, Wi Witk & qamfds e 21wtk &7 <rar @ f ST ee
TH WM AR G oo S ' | UTRRT 7 oM I @l gfe B a @ 9 Fed uRkar
XTIl | gifeT &1 AW T W § 2 | $9d sordl YRy | HigTd 99@RT 9 Sfee §
2| g /Y e Wi 8T SEEI B Ao T ofl, &9 B A FREER. e
ST TR SR T8 BIFEIM B SURI U+ g RUIC g9 3f&Tad d Ugd @l ©| 39
JSTerd H & JWdReT B RUE & @drd fhar 7 dn umin & Ioa Rars A T
gATel H Al I UIRT BT A e YA 376 I ol g3 © Silfe UTfeRT gRT U el

T M WY iRIETEQE & Td &, e goRil &l Sl S & |

31 IWRIGA & IR 39 SIABR & ARIH H H S+dT I Jfaa fear sirar 2 6 afe
foreft aafad / <afdaal o SWIad 9™ @1 GO IRT B YA 8 I I8 3TUT YaRTol FATerc
g gebTerd A 13—09—2024 BT H JA<Teld H 3B UK PR Al & aeqgard bl A1 safdd
g FFTAT BT Blg ToRTST WIDHR el (BT ST TAT ARG eFllell § s¥arar g # qof urein

@ M DI ORI FHHFAR B & ST |
3frst fAfr 23—08—2024 T BHAR BWIER T HIBY 3faTeld Aled SIRI 83T |

FXARIRT / —
AR | TS AHTEAT UH oy,
agdrer Treid, fterm R (Rowo) |

Al Herad |ArEar v aoft, agdia Trs i, fSer Rrven (fRovo)

HebedT : 2090 Y—XToRa AT BT g1 38 & T8 GO A &I |

S gt <dl g1 S Ad M, Wa Rapd), S0 apdl, dedrd e, forem Reer
(fRowo) |

ERIE

JATH ST-d

RER ZAEd <2 J—Iora SRR &1 gRT 38(2)% Ted B GORI A4 AlBldl Siad |

AAEEIRY B Jd fhar Sar & (b eswen & gl sl e adl g s O
M, Mg g, S0 feamsl, dedia gema, e Reren (Bovo) 1 7 o 7 MAae w4
@ 2| Tl & qdrlde AIgTe Siiael H S¥IaT YA Wil @il 0 150 /283 H ST A9 dTh]
<3 O 99 YW SOl g B, Siifes Wifthar & Harfdd e € | widar &1 rar § %S9 eNe
A qieT <Al QA1 Ad M ® | U1 7 37U &9 @l g B e @ |rel ddhel URaR IIGReR,
QNeTOrh TR, AR Ble T 3= TSl DI BT Yl Ferd & &, Iwiad a1 sl d
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oIS &1 AW FiwT < g © | e IR BHEE HidT &3 S B Aol T oY, e
BEAN A FAgAR HPT Sd W SMPR T8 BFEF R IWRI AU faga Rue s
JETAd H UKD @I & | 39 IfQTAd | & JAMHROT Bl RUIE BT el fhar a1 qm ur
& o Repre ABTA S H el | UIRAT &7 719 a1l < YA = M &l g3l © il
oo §RT IR Wi Ud 19 T diREMRE & Tad ©, forgal gl o S S
g

3T IR & HeIoR 59 SYABR & ARIH § M SdT Bl Jfaa fdmar smar ¢ 6 afg
el aafaq / cafdaal o SWRad T @ SORIT IRT B YRSl 81 df 98 37IT Yavio! FATerd
g gpTerad Al 20—09—2024 BT $H QTSI H B UK B Feball & deaedrq bl AT e
g IfITAT BT DI YAl WIHR T8l fhar SO qen At oidel H gxarar 4 # gof wrfefn
@AM B GO AR B &SI |

3ot AT 31—07—2024 BT AR BWIER G HIER AQTeld AfRd SR gafT |

BAERT / —
AIeX | WEIS FHTEAT UUH 5707,
dedTe T, e R (Rovo) |

T WEIS GATEdl WU A7, dgNid aeia, e R (fRovo)

HHEAT : fZ0U0 YIS JMIH BT 91RT 38 & Ted GO A a1 |
£ gt X9 gF 2 X9, Far T g S0 Tean, Jedrd gema, frar R (fRovo) |

ERIE

SATH ST1dT

RE [THTIS o2l YIS SR &1 gRT 38(2)d d8d B GORI A9 AIBld SIEd |

FIAERYT B G B Sar 2 & gewer] & a9d s aier M g3 o Y49,
Farfl 7T T S0 TEIER!, TEld geid, forar Rer (Rowo) o M SOl g Mad Add @l
2| ureft & Harfds AT Tawny § $¥drer A T @ 0 185,/153 W SAGT A i, gH
N IOl gal ©, St Uil & qarfasd Ted & | wreft &1 qrar @ f S9er sRie AW didT I g3
XA 2 | urRil 7 31U I @l gfte B e @ 91 Fehd uRar IOReR, Weifrh S, SR
BIS T 3T TSl Bl BT Ul Hel ™ {$ €, SWRIad |1 gl § uredl &1 91 qibT M
g9l 7 | FRTd R BTHEA AldT &3 B S 9ol T o, &3 B 9 RmgER dier
ST TR SR e BFEM &1 SR 0+l fagqa RUIc 9 3f@Tad d Ugd @ ©| 39
JETeAd H &Eg AfERe B RUIE P Facied fbar T den U b IoRa Rere Aiwwd
AR # A | Uil T AM g, Y NHY GOl 83l © Sl urell gRT UK |iedi ud &
R IRIETeE & Tod &, ! gowi @ o Sfad 2 |

3T IR & HeIoR 59 STABR & ARIH § M SdT BT Jfaa fdar Smar 2 6 afg
forelt aafad / <afdaal o SWRIad 9™ @1 GO IRT B YAl 8 Al 98 3O YaRTol ATt
g ghTerad AT 13—09—2024 BT S QT H AR TR B Fhdl & deaedrd fbdr 1
g FfFTIl BT PIS TSl WIHR Tal [HAT ST qAT AT Maary § el H H gof ureff
@AM B GO FHHTAR B &SI |
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3frat fAfr 27—08—2024 BT BHAR BWIER T HIBY 3faTeld Aled SRI 83T |

FARIRT / —
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In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

1. Sh. Sanjay Kumar Garg aged 55 years D.O.B. 28-01-1969 s/o Sh. Brij Mohan Garg,
r/o Uncha Parwanoo, Sub- Tehsil Parwanoo, District Solan (H.P.).

2. Smt. Sawrn Kanta aged 48 years D.O.B. 08-12-1976 d/o Sh. Nathu Ram, r/o Village
Bada Gaon, Tehsil Kumarsain, District Shimla (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Sanjay Kumar Garg s/o Sh. Brij Mohan Garg, r/o Uncha Parwanoo, Sub-Tehsil
Parwanoo, District Solan (H.P.) (Bride Groom) & Ms. Sawrn Kanta d/o Sh. Nathu Ram, r/o Village
Bada Gaon, Tehsil Kumarsain, District Shimla (H.P.) at present Smt. Sawrn Kanta w/o
Sh. Sanjay Kumar Garg s/o Sh. Brij Mohan Garg, r/o Uncha Parwanoo, Sub-Tehsil Parwanoo,
District Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954.
The applicants have further declared in their affidavits dated 24-02-2024 that they solemnized their
marriage with each other on 12-09-1996. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach this court on or before 27-09-2024, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 27-08-2024 under my hand and seal of the Court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

1. Sh. Dhruv Gupta aged 32 years D.O.B. 07-09-1991 s/o Sh. Ram Kumar Gupta, r/o
MIG-175-176-177, Sector 4, Parwanoo, Sub- Tehsil Parwanoo, District Solan (H.P.).

2. Smt. Kriti Aggarwal aged 32 years D.O.B. 09-11-1991 d/o Sh. Rakesh Aggarwal, r/o
H. No.-8, Rajapark, Ambala Cantt., HR.
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Versus

General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Dhruv Gupta s/o Sh. Ram Kumar Gupta, r/o MIG-175-176-177, Sector 4,
Parwanoo, Sub-Tehsil Parwanoo, District Solan (H.P.) (Bride Groom) & Ms. Kriti Aggarwal d/o
Sh. Rakesh Aggarwal, r/o H. No. -8, Rajapark, Ambala Cantt., HR at present Smt. Kriti Aggarwal
w/0o Sh. Dhruv Gupta aged s/o Sh. Ram Kumar Gupta, r/o MIG-175-176-177, Sector 4, Parwanoo,
Sub- Tehsil Parwanoo, District Solan (H.P.) for the registration of their marriage u/s 15 of the
Special Marriage Act, 1954. The applicants have further declared in their affidavits dated 30-05-
2024 that they solemnized their marriage with each other on 20-08-2021. Before taking further
action in the said application, objections from the general public are invited for the registration of
this marriage. The objections in this regard should reach this court on or before 27-09-2024, failing
which the marriage shall be got registered as per the provisions of the law.

Issued on 27-08-2024 under my hand and seal of the Court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Sh. Dinesh s/o Late Sh. Daya Ram, r/o Village Ber, P.O. Chambaghat, Tehsil & Distt. Solan
(H.P.) ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Sh. Dinesh s/o Late Sh. Daya Ram, r/o Village Ber, P.O. Chambaghat, Tehsil &
Distt. Solan (H.P.) has moved an application before the undersigned under section 13(3) of the
Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules,
2003 alongwith affidavits and other relevant documents for entering of his date of birth i.e. 25-10-
1996 and place of birth is at Village Ber, P.O. Chambaghat, Tehsil & Distt. Solan (H.P.) but his
date of birth could not be entered in the record of Gram Panchayat Parag, Tehsil & Distt. Solan
(H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Sh. Dinesh s/o Late Sh. Daya
Ram may submit their objections in writing or appear in person in this court on or before 02-10-
2024 at 10.00 a.M., failing which no objection will be entertained after expiry of date.
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Given under my hand and seal of the court on this 2nd day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Executive Magistrate (Naib-Tehsildar), Baddi,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
05/2024 02-08-2024 22-09-2024

Sh. Surjeet Kumar s/o Shri Pyare Lal, r/o Village Balyana, Tehsil Baddi, District Solan,
Himachal Pradesh.

Versus

General Public through Gram Panchayat Barotiwala, Tehsil Baddi, District Solan, Himachal
Pradesh.

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Sh. Surjeet Kumar s/o Shri Pyare Lal, r/o Village Balyana, Tehsil Baddi, District Solan,
Himachal Pradesh has filed an application under section 13(3) of the Birth & Death Registration
Act, 1969 stating therein that his daughter namely Payal d/o Sh. Surjeet Kumar born on 26-04-2009
at Village Balyana, Tehsil Baddi, District Solan, Himachal Pradesh but her birth could not be
entered in the record of Gram Panchayat Barotiwala, within stipulated period. He prayed for issuing
necessary orders to the Gram Panchayat Barotiwala for entering the same in the records.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection regarding the birth and name of Payal d/o Sh. Surjeet Kumar may file their
objections in this court on or before 22-09-2024 failing which no objection shall be entertained .

Given under my hand and seal of the court on this 18th day of August, 2024.

Seal. Sd/-
Executive Magistrate (N. Tehsildar),
Baddi, District Solan (H. P.).

In the Court of Executive Magistrate (Naib-Tehsildar), Baddi,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
06/2024 02-08-2024 25-9-2024

Sh. Chaman Lal s/o Shri Krishan Lal, r/o Village Thana, Tehsil Baddi, District Solan,
Himachal Pradesh.



IoTuF, fRameet uewn, 12 RyawR, 2024 /21 WIEUS, 1946 5821

Versus

General Public: through Gram Panchayat Thana, Tehsil Baddi, District Solan, Himachal
Pradesh.

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Sh. Chaman Lal s/o Shri Krishan Lal, r/o Village Thana, P.O. Thana, Tehsil Baddi, District
Solan, Himachal Pradesh has filed an application under section 13(3) of the Birth & Death
Registration Act, 1969 stating therein that his daughter namely Mehak Thakur born on 21-12-2015
at Thana, Tehsil Baddi, District Solan, Himachal Pradesh but her birth could not be entered in the
record of Gram Panchayat Thana, within stipulated period. He prayed for issuing necessary orders
to the Gram Panchayat Thana, District Solan, Himachal Pradesh for entering the same in the
records.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection regarding the birth of namely Mehak Thakur d/o Sh. Chaman Lal may file their
objections in this court on or before 25-09-2024 failing which no objection shall be entertained .

Given under my hand and seal of the court on this 27th day of August, 2024.

Seal. Sd/-
Executive Magistrate (N. Tehsildar),
Baddi, District Solan (H. P.).

In the Court of Executive Magistrate (Naib-Tehsildar), Baddi,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
08/2024 03-08-2024 21-9-2024

Sh. Jaswinder Singh s/o Shri Pyara Lal, r/o Village Balyana, Tehsil Baddi, District Solan,
Himachal Pradesh.

Versus

General Public through Gram Panchayat Barotiwala, Tehsil Baddi, District Solan, Himachal
Pradesh.

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Sh. Jaswinder Singh s/o Shri Pyara Lal, r/o Village Balyana, P.O. Barotiwala, Tehsil Baddi,
District Solan, Himachal Pradesh has filed an application under section 13(3) of Birth & Death
Registration Act, 1969 stating therein that his daughter namely Priyanka d/o Sh. Jaswinder Singh
born on 01-06-2009 at Village Balyana, , P.O. Barotiwala, Tehsil Baddi, District Solan, Himachal
Pradesh but her birth could not be entered in the record of Gram Panchayat Barotiwala, within
stipulated period. He prayed for issuing necessary orders to the Gram Panchayat Barotiwala for
entering the same in the records.
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Therefore, by this proclamation, the general public is hereby informed that any person
having objection regarding the birth and name of Priyanka d/o Sh. Jaswinder Singh may file their
objections in this court on or before 21-09-2024 failing which no objection shall be entertained .

Given under my hand and seal of the court on this 18th day of August, 2024.

Seal. Sd/-
Executive Magistrate (N. Tehsildar),
Baddi, District Solan (H. P.).

In the Court of Executive Magistrate (Naib-Tehsildar), Baddi,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
09/2024 03-08-2024 22-9-2024

Sh. Salig Ram s/o Shri Rati Ram, r/o Village Upper Bated Satiwala, Tehsil Baddi, District
Solan, Himachal Pradesh.

Versus

General Public through Gram Panchayat Barotiwala, Tehsil Baddi, District Solan, Himachal
Pradesh.

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Sh. Salig Ram s/o Shri Rati Ram, r/o Village Upper Bated Satiwala, Tehsil Baddi, District
Himachal Pradesh has filed an application under section 13(3) of Birth & Death Registration Act,
1969 stating therein that his daughter namely Manju d/o Sh. Salig Ram born on 13-01-1987 at
Village Upper Bated Satiwala, Tehsil Baddi, District Solan, Himachal Pradesh but her birth could
not be entered in the record of Gram Panchayat Barotiwala, within stipulated period. He prayed for
issuing necessary orders to the Gram Panchayat Barotiwala for entering the same in the records.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection regarding the birth and name of Manju d/o Sh. Salig Ram may file their
objections in this court on or before 22-09-2024 failing which no objection shall be entertained .

Given under my hand and seal of the court on this 18th day of August, 2024.

Seal. Sd/-
Executive Magistrate (N. Tehsildar),
Baddi, District Solan (H. P.).
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In the Court of Executive Magistrate (Naib-Tehsildar), Baddi,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
07/2024 03-08-2024 22-9-2024

Smt. Mamta w/o Shri Devraj, r/o Village Thana, Tehsil Baddi, District Solan, Himachal
Pradesh.

Versus

General Public through Gram Panchayat Thana, Tehsil Baddi, District Solan, Himachal
Pradesh.

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Smt. Mamta w/o Shri Devraj, r/o Village Thana, Tehsil Baddi, District Solan, Himachal
Pradesh has filed an application under section 13(3) of Birth & Death Registration Act, 1969
stating therein that his son namely Sujal Kumar s/o Sh. Devraj born on 18-07-2007 at Village
Thana, Tehsil Baddi, District Solan, Himachal Pradesh but her birth could not be entered in the
record of Gram Panchayat Thana, within stipulated period. He prayed for issuing necessary orders
to the Gram Panchayat Thana for entering the same in the records.

Therefore, by this proclamation, the general public is hereby informed that any person
having objection regarding the birth and name of Sujal Kumar s/o Devraj may file their objections
in this court on or before 21-09-2024 failing which no objection shall be entertained .

Given under my hand and seal of the court on this 18th day of August, 2024.

Seal. Sd/-
Executive Magistrate (N. Tehsildar),
Baddi, District Solan (H. P.).
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